
 Haryana State Pollution Control Board
       REGIONAL OFFICE, LALA NEMI CHAND SINGHAL ENCLAVE, SOHNA ROAD

NEAR PUNJAB NATIONAL BANK, DHARUHERA
         Tele Fax:  01274-244241

E-Mail:  hspcbrodr@gmail.com

Dated 17/06/2021
To

The Registrar,
National Green Tribunal,
Faridkot House, Copernicus
Road, New Delhi.
Email:- judicial-ngt@gov.in

 
Sub. -           Action taken report in the matter of
Original Application No. 10/2021  titled as M/s Sanjay
Kumar Vs. Union of India and others in National
Green Tribunal, New Delhi in compliance of National
Green Tribunal order dated 11.01.2021.

R/Sir,

 This is in the reference to above mentioned matter. The Hon’ble Tribunal
vide order dated 11.01.2021 in the matter of O.A. No – 10/2021 titled as M/s Sanjay Kumar
Vs. Union of India and others has directed as under:-

“Let the Haryana State PCB, SEIAA, Haryana and the Deputy
Commissioner, Mahendragarh look into the matter and take appropriate
action, in accordance with law. The State PCB will be the nodal agency
for coordination and compliance. An action taken report may be
furnished to this Tribunal within two months by e-mail at
judicial[1]ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF".

In compliance of said order, status report of order dated 11.01.2021 of
Hon’ble Tribunal, which is enclosed herewith. It is requested to kindly accept the report and
place before the Hon’ble Tribunal.
DA/As above

 Yours Faithfully
 

 

 

                                                                                   Regional Officer,
                                                                         Dharuhera Region
                                     For Haryana State Pollution Control Board

File No.HSPCB-230006/2/2021-Region Dharuhera-HSPCB
I/45563/2021

90

























1 
 

Item No. 05         Court No. 1  
  

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
   

 

Original Application No. 10/2021 
 

Sanjay Kumar       Applicant 

 
Versus 

 
Union of India & Ors.             Respondent(s) 
 

 
 

Date of hearing: 11.01.2021  
 
 

 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
     HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
     HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
    

 

     

   

ORDER 
 
 

 

1. Grievance in this application is against illegal mining by M/s 

Nimawat Granite Private Limited at Plot No. 03, Tehsil- Narnaul, District 

Mahendragarh and extraction of ground water, without requisite 

permission. 

 
2. Let the Haryana State PCB, SEIAA, Haryana and the Deputy 

Commissioner, Mahendragarh look into the matter and take appropriate 

action, in accordance with law. The State PCB will be the nodal agency 

for coordination and compliance. An action taken report may be 

furnished to this Tribunal within two months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF. 
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 A copy of this order be furnished to the Haryana State PCB, the 

Deputy Commissioner, Mahendragarh and the SEIAA, Haryana by e-mail 

for compliance.  

 

 

List for further consideration on 15.04.2021.  

 

 
 

Adarsh Kumar Goel, CP 
 

 
 

S.K. Singh, JM 

 

 
Dr. Nagin Nanda, EM 

 
January 11, 2021 
Original Application No. 10/2021 

SN 
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